CENTRAL ADMINISTRATIVE TRIBUNAL
PRIMCIPAL BEMNCH

O& 1478/2001
New Delhi, this the 12th day of Hovember, 2001
Mon’ble Shri Govindan $.Tampi, Member (&)

Shri-Anil Tyvagil
Junior Telecom O0fficer
Shahdara East Telephone Exchangs
Ghaziabad Telephons Districhk
RAo House No.l38, New arya HMagsr
Mearut Road
Ghaziabad (UP).
v e Applicant
(By Adwocate Shri S.N.Anand)

Vv ERSUS
UNION OF INDIA @ THROUGH

1. Secretary
Ministry of Communications
(Deptt. of Telecommunications)
@, Sanchar Bhawan, Ashoka Road
Mew Delhi ~ 110 00L1.

2. The Chief General Manager
WP West Telecom Clrcle
Dehra Dun (UP).

The General Manager
Ghaziabad Telephone District
Ghaziabad.

-

.« wRESpOndants
(By advocate Shri mM.M.Sudan alongwith
Shri Rajiv Sharma)”™

0.RDE R _(ORAL)

By _Shri Govindan S.Tampi .,

In this case, what the applicant sesks are the
revocation of his suspension as well as the review of
the sama.

Z The applicant in this case is a Junior.
Telecom Officer, who has bsen trapped by the CBI  for
acocepting a bribe of Rs.1000/~ (Rs. one thousand) on
11=7-2000 and who has been kept in police custody for
more  than 48 hours leading to his deemed SU$peﬁ$ion
w.e.T. 1L1-F=-2000., It has been shown by the learned
counsel for the applicant that review of the

suspension 1s not taking place though one review has
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